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ORDERS OF THE TRIBUNAL
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Heard Mr, J. KeRath, Learned Ceunsel

appearing for the Applicant amd Mr.B.,Dash,
Learned Additional Standing ceunsel, appearing

for the Respsldents and perused the
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rh o, o ¢»1>AAO materials placed en record,
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o ’ . Fer the reasen of premature

death of his father,seplicant suupht for
a cemeassionate smeloyment te over cSeme the
X f7 distrass cenditien of the family.Ne heed
v gfﬂ S having Bbeen paid te the sald grisvance,
the Applicant appreached this Trisunal in
the Ppriginal Applicatien No,76/97;In that
case the Respondents gave an under taking
that the grievance of the applicant shall
be looked inte Relevant portien of the
erder dated 25,5,00 of this Trisunal renderad
im the said 0.3A,Ne,76/97 are axtgacted

hersin belows~

“pefera Considering the stand of
the Respondents,it has te be noted
that frem the abeve recital of
facts it is clear that the Res~
eondents have already decided teo
give compassionate appointment e
the Applicant em availabwility of
a suitable vacancy.Imn view ef this
it is mot mecessary toge inte amy
fgots regarding the meed for
cempassionate appeintment ferthe
pursese of rehabilitatien of the &
fanily éfthe deceased saployee,
XL XXX
ox 3% taking inte acceunt the 4
pecformance eof the applicant in
. ¢the test fer Alr craft Asst,s
view sheuld ke taken by the
Respondents regarding sppeintment
of the Agplicant te the post ofAlr
Craft Assistant withim a perisd of
60days frem the date of receipt € a
cepy of this erder and intimate the
rasult te the Applicant"ﬁtj/
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Hewaver,hAaving met Meen found suitable fgr the post of
Alr Craft Assistant,he was given an ¢ffer fer the pest
of Cook,Awain the Applicant was net feumd suitable feor
the post of Codksfor which he was €iven an offer of
appeintment as Safaiwala/Sweepar;but apparently,the
Applicant did not agree with such an effer,On the face
of the undertakinegs given by the Respendents in O.A,
No,76 /97, the subsequeat O0:A. N0 ,507/01 £iled by the
Applicant was disposed of en 15,5.,2002,virtually with a
directien te the Respendents te previde a suitable
employment te the Applicant esither as Geardner/Mali er

@s a Pesn/suck similar sest im Gg,D categery,

Despite the aferesaid repeated orders dated
15,5,02(rendered in 0,A.Ne,507/01) Respendents have net
Cared te »rovide a Gr,D employment te the Applicant as
yet: fer which the Applicant has filed the present
M, A, No,597/03 in this dispesed of matter ef 0,3, N0 ,507/01,
In the ebjectian filed by the Respendents i{m MA Ne ,597/03
it has been disclosed that emly 5% vacancies have been
ear-marked fer providing comeassienate appsintment and,
therefere, the Respondents have net ween able tp provide
an employment en comsassienate greund te the apeplicant in
Gr,D pest,Cause of actienm in the sresent case having
acisen lene before the imposition eof 5% cordition, such an
ek jection is met sustaimable and the Respondents are bound
down by their ewn unmdertakings given tepeatedly and as a
comsequence, the Respondsnts are keredy directed te ptoviie
@ Compassisnate emplsyment{even in a Gr,D pest) te the

Applicamt and,in thepeculiar circumstances ef the cage, i:j/
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time limit ef mimety days 1s heredy fixed;ly which

~ time,the Raspondents should provide a ceonmpassionate

aspointment te the Applicant in Gr,D pest se that he
cak save himself/his family frem starvation M, A,

Ne,597/03 is accerdingly dispesed ef,

Send cesies of this order te the Respendents
at the cest ef the applicamtjand free cesies of this
order be givem te learmed counsel for beth sidesd
Learned ceunsclfer the applicant undertakes te depesit

thd cest ef serding the erder te the Respondents,within
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a period of sevem days hence}



